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Annexure -A

Report regarding Enrolment of cpy w.e.f 01/04/2021 to 23/07/2021

Sl. No.

Total No. of Application

Issued

Reject

1

850

12

01
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GOVT. OF N.C. T, OF DELHI

OFFICE OF THE DIVISIONAL COMMISSIONER

V - DEPARTMEN
NAT LHL-1

ENOTASS(77)/CD/20117 Chpn. oy ¢ Dated: 137 3/ 25
CDSO Na..f. L7

ORDER

SHB:- STANDING ORDE M F CIVIL DEF A\ TE .

b Civil Defence Volunteer/Corps are expected to be the first responders in case of
disaster situations or hostile enemy attacks. It 1s important that citizens interested
tn joining the Corps have high mtegrity, motivation and commitiment to the service
of the society and nation on volunteer basis. The process of enroliment should be
simple and I'T enabled so as to facilitate enrollment of volunteers within a shortest
npossible time.

& The Divisional Commissioner, Delhi/Controller, Civil Defence or any other officer
“authorized by the Govt of NCT Dethi shall be the competent authority to approve
enroliment of Crvil Defence Volunteers under his respective jurisdiction.

i ligibility criteria:-

(i)  Residence: - He/she shall be a citizen of India or a subject of Bhutan or ot
Nepal and should be a resident of Delhi having any one of the following
documents: Voter Identity Cardy Aadhar Card/ Passport/ Driving License/
Bank Pass Boolk/ any other employment Identity Card issued by Govt
Authonty, with a photograph.

{ii)  Age: - lie/she should be of 18 years or ahove, provided that this age hmit may
be refaxed with the discretion ot the Controller up to a maximun of 3 years in
Civil Defence. There 1s no maximum age limit for enrollment.

{iii} Educational Qualification:- He/she shall have passed atr icast Primary
standard, and this condition may be relaxed by the Controifer at his discretion
The educational qualification shall be as follows:-

{a} House Fire Party {Member) ; Primary standard (5% class)
{b) Sector Warden to Post Warden . Middle & above
{c) Dy. Divisional Warden & all above Matric & above

{iv)] Health: - A person shall not be entitled to be appointed to the Corps unless
he/she 1s found to be physically fit, mentally aiart and also with normai vision
/corrected vision after wearing spectacies.

{v} NQC: - Aspirant who is in employment, shall ve required to produce a "No

Objection Certificate” trom his/her employer agrecing to spare fus/her
S€TY wes for training and duty, whenever reguired.
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{vi}  Serving members of the following forces or services are not eligible for
enrotiment:

1] Armed Forces of the Union;

ity  Police Force,

i) Fire Services,

ivi  Territorial Army or Auxthary Forces of any of the Defence Services;

vy Civiitan personnel employed in connection with the Armed Forces of the
union,

A retired detence person will however be allowed to be enrolled as member of
civit defence corps. Any past services in the National Volunteer Force and in
the Armed Force of the Union shall be a special quahtication for enrollment.

e

How to Apply: - Applicant has to till up preseribed Form ‘A’ and submit the same
along with copy of selt attested documents such ss 04 passport size photographs,
any residential proot as mentiened above in 3{i), copies of proof of educational
qualitication and NOC trom employer. Police veritication form duly filled up will also
be submitted. However, in case of govt. employee or public sector employee, the
condition of police verification may not be insisted upon. In case of renewal of
tenure, such verification may be waived off in suitable cases.

5 y ormi: - Applicant may download application form {Form A} from
from Revenue Department/ Districts wehsite or get it DM Offices free of cost.

. Submission of Application Form: - Applicant has to submit filled up Form-A to the
respective Deputy Controller/Sub Divisional Magistrate where the applicant resides
only during office hours on all week days under acknowledgement.

7. Online filing of application: lle/she can also apply online by visiting the website of
Revenue Departinent. Applicant may also submut the application online through e-
District portal,

8. Police Verification: - Applicants, who is found otherwise fit, will be eligible for
enrollment as Civil Defence volunteer after verification of his character and
antecedents by police. Anyone with criminal background and doubtful mtegrity
waould not he enrolled as a member of this organization under any circumstances.

The police verification process in respect of applicants, who applied for enrollment,
will be carried out by the respective Deputy Controller/SDM of the sub-division. If
any charges are fevied by police authority tor police verification, it will be paid by
; the applicant.

9. Fenure: - An applicant shall be enrolled ac 4 volunteer / member of the Corps
mitially, for yenure of three years, which may be extended each time by a further

period of three vears by following the due process.

10, Mandatory Civil Defence Basic Training Course: -

All aspirants have to undergo Civil Defence Basic Training Course after enrollment
within a period of Y0 days from the date of enrollment, failing which enrollment
shall automatically stand cancelled. This training will be conducted in cach district/

-
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regional tramning centre either on weekends or weekdays., Completion of mandatory
) Basic Training Course will be pre-requisite for call out duty of g volunteer.
However Ex-Servicemen, NCC certificate holders and Scout certificate holders need
not undergo CD Basic Training Course.

Issue ‘nti p g: ~

I, Onenrollnient, a Civil Detence Volunteer will be issued an envollment number
and 2 membership certificate. Identity Cards will be 1ssued to only those
members, who complete their Civil Defence Basic Training Course.

2. The ldentity Carcds to the Civil Defence Volunteers of all ranks will be issued
centrally under the signature of SS.0.{C.D)/15.0.(CD).

3. ltwill be the responsibility of the District concerned to ensure that all Identity
Cards  are  prepared and  handed over to the concerned (D
Volunteers/Wardens on the final day of Civil Defence Basic Training Course as
far as possible.

4. The District Office concerned will maintain a proper record of I-cards issued to
C.D. Volunteers of all ranks. 1 case of any renewal/torn out condition, identity
Card would be submitted to District Office under proper reccipt. New I-card
will then be provided within a period of 15 days positively. Any loss of -card
should be reported to respective District Office/police immediately. While
applying for a duplicate f-card, the Civil Defence Volunteer shall also submit a
copy of non-coguizable complaint filed with police.

k]

5. & member of the corps after discharge/completion of tenure shall return the
Identity Cards issued to him to the Controller without fail.

Web-based Data Base ;- There will a centralived database of all CD volunteers. It
will contain all personal particutars such as name, father/husband’s name, address,
Aadhar No, mobile no, email address, DOB, Educational qualification, physical
attributes (height, weight, Chest), work experience, special skills, training, call duty
details. There will be facility tor valine filing of enrollment form and its disposal.
Further, the database will also contain detmls of vitai resources such as vehicles and
equipments, ete. and their location, mapped on a GIS. This will help in making
resources available at a short notice during any disaster, Efforts will be made to
keep the databuse 1n public domain and user access for specified users.

3
LTS
(Ashwan{ ?(ggnar)

Sccretary {Revenue) &
Divisional Commissioner

Copy for information and necessary action to: .

R R

All District Magistrates, Revenue Department, GNCTD

District Magistrate in-charge of Civil Defence (HQ), Revenue Departinent, GNCTD
Addl Secretary [Rev ) / ADM (11Q), Rovenue Department, GNCTD

1.5.0, Civil Defence, GNCTD
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Annexure —B

Report regarding Income Certificate w.e.f 01/04/2021 to 23/07/2021

v ?eridibng'

[SI. No. | Total No. of Application |  Issued Reject
1 1246 | ee1 | 359

196
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PROPDSED DOCUMENTS

. Completed application form.

. Self declaration of the income as per prescribed

format

. One photo ID proof and one residential proof

. Following documents (These are to be

mandatorily submitted by applicant if available
with him. Else these are non-mandatory)

a) Copy of NFS card / ration card

b) Copy of electricity bill for 3 months

c) Income Tax Return if paying income tax

S. CATEGORY OF CERTIFICATE
\ No.

1. income
2. Domicile

. Completed application form,

. Proof of continuous stay for the past three years

in Delhi

3. One photo ID proof and one residential proof

No Attestation from any
Gazetted
MP/MLA.

No Affidavit.
Only Self Declaration.

No Field verification.
Only in those cases of
domicile certificate
where no proof for last 3
years stay in Delhi is
available, field
verification would be

done at Naib Tehsildar
level

Table top disposal after
verification of
documents

Publicity of name of
beneficiary on the
website of the District.

Officer or
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Annexure -C

3

Wi A 3

Report regarding SC/ST/OBC Certificate w.e.f01/04/2021 to 23/07/2021

SI No. District Total No. of Issued Reject Pending
Name Application

1. SC 650 225 212 213
Certificate

2. OBC 639 278 204 157
Certificate

3. ST 9 3 3 3
Certificate
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OFFICE OF THE DIVISIONAL COMMISSIONER

GOVT Og NATIONAL CAPITAL TERRITORY OF DELHI
S: SHAM NATH MARG, DELHI-110054

F.No.87/27/CCS/2015/Misc./ 3¢ 95 - D& 9 F Dated: 4 & ///77‘"'-'

OFFICE ORDER

Sob: Simplified procedure for issuance of yarious kind of Certificates by
Revenue Department. o T

‘In supersession of all previous orders on the subject mentioned above
a.nd 10 pursuance of Cabinet Dccision No.2253 dated 16-11-2015 following
simplified px;occdure for the issuance of various certificates in Revenue
Department is prescribed for implementation by all revenue authorities for all
applications received from 1% December’ 2015 onwards.

1. The requirement for affidavit has been dispensed with in respect of all
cases except in the case of application for delayed birth/death
registration order. The affidavit has been replaced by a self declaration
which would be a part of the application forrn which every applicant
shall sign. '

2. The requirement for attestauon of documents by
been dispensed with. The requirement for attestation of social status

(SC/ST or OBC) by gazetted officers or public representatives (MP, MLA,
Councilor) in respect of any applicant of caste certificate has also been
dispensed with. Self attested documents shell be acceptable henceforth.

3. “OBC certificate of other state” can now be on the basis of OBC

" certificate issued to siblings and real uncles (paternal side only) instead
of issuance on the basis of father’s certificate only.

4. The applicants seeking issuance of income certificates are required to
. declare their income as per details prescribed-in the application form
which would form the basis for issuance of ghc income certificate. '

5. In those céses, where genuiness of the application can be verified on
the basis of documents, the requirement for field verification has been
dispensed with. Only in the listed cases, field verification would be

* carried out by an officer not below the rank of Naib Tehsildar.

6. An SOP-for field inspection is being issued separately.

7. Secparate application forms have been devised for issuance of different

kinds of certificates. Each applicant is required to submit a completed

application form as applicable to him/her.
8 A sel of documents has been prescribed for issuance of certificates of

different kind as per Annexure-I. Each applicant is required to furmsh
those documents for 1ssuance of desired certificates. -

the gazetted officers has

- et
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9. No applicant would
the prescribed dncubc Asked to produce additional documents in case
However, the applic ments have already been furnished by him/her.
sEs are rcle'vanf Ant may on his own file additional documents, if
10. A set of prt:scriband hcl!-:ru} in speedy disposnl of his/her case.
finds of ceriifio cd application forms, required documents for various
wploader b1 i ::tiis' and the standard aoperating, procedure is being
. >-district wcbsite http: . :
gmdallce/clarjty, ttp:/ /cdistrict.delhigovt.nic.in for
11. Thes i i ,
¢ simplified procedure will come into force for all applications

received from 01.12.2015 onwards. 3
(JUMKHERJEE!

DEPUTY COMMISSIONER (HQ)-1I

F.No.87/27/CCS/2015/Misc./ 8¢ £ §-2€ a2 ////‘20 e
Copy to for information and necessary action to:-

1. OSD to Minister, Revenue, GNCT of Delhi.

2. OSD to Chief Secretary, GNCT of Delhi.

3. PS to Principal Secretary, Departmcnt. for the welfare of SC/ST/OBC
and Min., 2nd floor, B Block, Vikas Bhawan, GNCT of Delhi.

PS to Div. Comm., Revenue Department, GNCT of Delhi.

PA to DC-I (HQ), Revenue Department, GNCT of Delhi.’

" PA to DC -1l (HQ), Revenue Department, GNCT of Delhi. ‘

All Deputy Commissioner with the direction to give adequate publicity
to these instructions by displaying the same prominently on notice
boards in their offices and web-sites and follow these instructions

Noo e

scrupulously. .
All SDMs (KQ), Revenuc Department, GNCT of Delhi.

8.
9. The System Analyst wilh the direction to upload the above order on
the web-site of the Department.

10. Guard File.
. D

{ MUKHERJEE)
DEPUTY COMMISSIONER (HQ)-1I
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SIMPLIFIED APPLICATION AND DOCUMENTS FOR ISSUANCE OF VARIOUS CERTIFICATES

ISSUANCE OF SC/ST CERTIFICATE QW-«.
5. |CATEGORY | APPLICANT'S BACKGROUND PROPOSED DOCUMENTS SOP
No.
1. o
Cases of those SC/ST applicants — 1. Completed application form.
1. No Attestation
i) Whose family has been staying in Dethi [ 2. Copy of Caste Certificate of any relative from Gazetted Officer 0!
since prior to 1951; paternal side.
Original 2. No _
Delhi with AND 3. Proof of relationship of the applicant with caste Affidavit.
certificate certificate holder. . '
iijWhere a caste certificate has been 3 3. Only Self Declaratios
issued to any of his/her relatives from | 4 One photo ID proofan _
paternal side 5. One residential proof 4, No Field verification.
(Eligible for Delhi SC / ST) 5. Table top dispos
verification of docim
Cases of those SC/ST applicants - Sr. No.1to 5 - Same as above
& 6. Publicity of 1
i} Whose family has migrated to Delhi . beneficiary on the v
Migrated | after 1951 and domiciled here and 6. Any one of the following documents: the District.
and belongs to A Caste which is notified as ’ ; .
Birth fi i b
Settled in | SC/ST in the State of origin as well as in 1 Delhicem icate for applicants born in
De"." with | Delhi i) Matriculation certificate/marks-sheet
certificate

A

AND

Where a caste certificate has already
been issued to any of his/her relatives
from paternal side;

for applicants who have studied in
Delhi.

iii)  Proofof residence for the last 5 years

(Eligible for Deihi SC / ST)
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\ Migrated

1

Cases of those SC/ST applicants —

. No Attes'l;u;i

Gazetted 0

MP/MLA.
, and 1} whose family migrated to Delhi after 1. Completed application form
settled in| 1951 and settled/domiciled in Delhi and 2. Copy of the Caste Certificate of the relative 2. No Affidavit
Delhi with | belongs tc a Caste which is notified as from pater f‘i" side issued from State of origin .
other | SCJST in the State of origin but not in Urthl_' apphcant. 3. Onl}' S&]fDedarm,
State Delhi: 3. Proof of relationship of the applicant with ) .
centificate AND caste certificate holder. 4. No Field verificatio
but caste 4. One photo ID proof and
not listed | ii) Where a Caste Certificate has been 5. One residential proof 5. 3:2‘;632]:" :}Z‘:} (:;
in Delni issued tc these SC/ST applicants from e .
GHiainal StEte (Eligible for other State SC / ST certificate)
§ ) 6. Publicity of na
beneficiary on the
- of the District
Original Cases of thcse SC/ST applicants - 1. No Altestation fro
resident of i Gazetted Officel
Delhi but | i) Whose family has been staying in Delhi 1. Completed application form MP/MLA.
without | since prior to 1951 2. Proofofresidence in Delhi since priorto 1951
any caste | AND 3. One photo ID proof; and 2. No Affidavit.
certificate | 4. One residential proof
for a | Where no caste certificate has ever been o _ . 3. Only Self Declaratio
paternal | issued to any of his/her relatives from | (Eligible for DelhiSC certificate) . .
relative paternal side; AND 4. Field veril
mandatory; to
conducted by an
not below the rank
Tehsildar
5. Publicity of n.

beneficiary on th:
of the District.
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Migrated
and
settled in
Delhi but
without
any caste
certificate
issued to
paternal
relative

Cases of those SC/ST applicants —

i) Whose family has migrated and settled
in Delhi after 1951; AND

ii) Where no caste certificate has ever
been issued to any of his/her relatives
from paternal side; AND

iiijCaste is notified in Delhi list as well as
the list of State of origin

Sr.No.1to4 - Same as above

&
5. Any one of the following documents:
i) Birth certificate for applicants born in
Delhi.
ii) Matriculation certificate/marks-sheet for

applicants who have studied in Delhi,
iii)  Proof of residence for the last 5 years

6. Any documentary evidence for stay in the
State of origin since prior to 1951

(Eligible for Delhi SC / ST certificate)

. No

any Gar
MP/MLA.

No Affidav

Only Self D¢

Field
mandatory;
conducted b:
not below th
Tehsildar

Publicity of
beneficiary
website of the
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FOR ISSUANCE OF OBC CERTIFICATES

i) whose family has been residing in
Delhi since prior to 1993;

AND

{l) Where an OBC Certificate has been
issued to brother/sister/ father or any
other relative from paternal side

J

declaration of the claim for Non-Creamy Layer
in the prescribed format.

2. Copy of the Caste Certificate of any relative from
paternal side

3. Proof of relationship of the applicant with caste
certificate holder.

4. One phota ID proof and one residential praof
(Eligible for Delhi OBC)

Cases of those OBC applicants

i) whose family has migrated to Delhi
after 1993;

AND

ii) Where an OBC Certificate has already
been issued to father of the applicant

from the State of Origin of the applicant’s
family

1. Completed application form along with Self
declaration of the claim for Non-Creamy Layer
in the prescribed format.

2. Copy of the Caste Certificate of father of the
applicant

3. One photo ID proof and one residential proof
(Eligible for Other State 0OBC)

S. CATEGORY OF CERTIFICATE PROPOSED DOCUMENTS sop
No.
1. Cases of those OBC applicants 1. Completed application form alongwith self 1. No Attestation from any

Gazetted Officer or MP/MLA.
2. No Affidavit.

3. Only Self Declaration.

4. No Field verification.

5. Table top disposal after
verification of documents

6. Details of beneficiary to be put
on the website of the District.
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